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Seen the petition. Heard the learned counsel 

r the petitioner. Issue notice to respondents requiring 

	

31 	em to file counter within tour weeks from the date of 

.ce3Ft of notice. Posted to 28.10.1998. 

	

O 	
Heard the learned counsel for the petitioner 

aid led:c!e Addl..tu-iding Counsol Shri B.K.Nayak, on whom 
U' 

	

	 a copy of the petition has been served on the question of 

iiterim relief. In this application the petitioner 

r 

	

	c iallenges the order assigning him duty in the Office of 

Siperintendent(Technjcal) Central Excise and Customs, 

D.visional Office, Rayagada instead of his joining at 

Rnge Office, Rayagada, to which he has been transferred 

ii order dated 15.6.1998 vide Annexure-l. It is submitted 

b the learned counsel for the petitioner that in order 

dated 29.7.1998 he has been asked to work in the 

D.visjona1 Office, Rayagada by the Administrative 

Oficer, Central Excise and Customs, Rayagada. It is 

sibmitted that the Administrative Officer has no power to 

t ansfer him. This order is at Annexure-2. It is further 

sibmitted by the learned counsel for the petitioner that 

v.de letter dated 5.8.1998 addressed to Assistant 

C )mmissioner, Central Excise and Customs(Annexure-4) he 

has not joined the Divisional Office, Rayagada and he is 

c ntinuing to attend ,ang office. In view of this 

1 arned counsel for the etitioner submits by way of 
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mt rim relief the order at Annexure-2 should'be stayed. 

It is submitted by Shri B.K.Nayak, learned Addl.Standing 

Cou sel that the petitioner has not cited any authority 

indcating that the Administrative Officer, Central 

Excise and Customs is not the competent person to assign 

Ehim duties in the same office and in the same station. 

vie of this learned Addl.Standing Counsel opposes thi 

pray r for interim relief prayed for by the learned 

coun el for the petitioner for staying the order at 

Annexure-2. 

We have considered the submissions made by the 

learned counsel for both sides and have perused the 

reco d. We find that in order at Annexure-1 the applicant, 

has been transferred from Ehadrak to Rayagada and he Is 

join d there. The order at Annexure-2 which is sought to 

be impugned in this O.A.merely assigns the applicant 

duti s in another office in the same station. By this 

chan e the applicant does not suffer any personal 

diffculties as both the offices are in the same station. 

In vew of this we are not inclined to stay the order at 

Anne ure-2. The prayer for interim relief is, therefore, 

reje ted. 

Hand over copies of the order to learned 

coun el for both sides and copies of the order be sent to 

CV 	Ac\ 
c\c resp ndents along with notices. 	 jJ$ 
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